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Hon b le Mr, Justice U,C. Srivastava,V.C,.

Hon 'ble Mr, K. Obayya, Member (A)

( By Hon'ble Mr, Justice U,C. Srivastava,VC)

The govermment servant hées been claiming cergain
reliefs for which he is entitled to. Having failed to
get the same he filed & departmental appeal, The said

appeal is still pending. The applicant made various

- efforts to get his appeal decided, iccording to him

in case, his appeal is decided, by pessing @ reasoned
and speaking order taking into consideration all the
pleas raised by him his grievance will be redressed.
A4s @ very short point is involved, this applicdtién

is finally beinc disposed of ¢iving & direction to

the appeallste authority to dispose of the &ppeal
filaed by the spplicant, & copy of which has been annexed
to this application as amnexure-5. The appeal shall
be decided within a pericd 6f 6 weeks from the date

of commnication of this order. In case the applicant
desires for & personal hearing the same may be civen

to him.
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D.A.No.1154/92 (L)

Hon,Mr, Justice U.Ce.3rivastava, V.C,
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Judgement has been dickated in the open

Court. :
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